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However, from the side of the Petitioner it is informed and also it is noticed in

the Order sheet that there was an offer of Amicable Settlement from the side of

the Respondent Debtor.

Under the circumstances, this Bench is of the opinion first to exhaust the issue of

Amicable Settlement and to revert back on the next date of hearing.

Adjourned to 31.10.2017.

4

5,

Bhaskara Pantula Mohan
Member (Judicial)
28.09.2017
ah

M.K. Shrawat
Member (Judicial)
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